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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

SeSeSq

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: IBlq of 2026/RG/LP Dated: Jq .06.2026

It is hereby notified that vide High Court Order Dated 12.06.2026

Ms. Amreena Mumtaz
D/o Mumtaz Ahmad Khan
R/O Syed Hamid Pora Nawab Bazar Tehsil & District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-350-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order
Fa}

(syd [ujtaba\ Hussain)
Registrar Administrati

'b@
Dated: JC4 .06.2026

Copy forwarded to the: -
1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, Kashmir Advocate Association, Srinagar.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Amreena Mumtaz, Advocate

. ..... for information and necessary action.

4

5.

6.

7.

dminis;ratioRegist;a
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

SeScSe

PROVISIONAL
ENROLLMENT

NOTIFICATION

N„ I BIg ,f2026/RG/LP Dated: hq .06.2026

It is hereby notified that vide High Court Order Dated 12.06.2026

Ms. Aanifa Fayaz
D/O Fayaz Ahmad Dar
R/O Ruhoo Tehsil & District Anantnag

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-35 1-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order U
(Syed ’uitaba :ubsain)

9
Copy forwarded to the: -
1. Principal District and Sessions Judge, Anantnag.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette
President, District Court Bar Association, Anantnag.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Aanifa Fayaz, Advocate

. ..... for information and necessary action.

9No: bbC\ n' SO RG/LP Dated: q
Registrar AdmiLristrati

.06.2026

4
5.

6.

7.

<a%
'} A%[;''’'iT
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

SeSeSq

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: /3 lb of 2026/RG/LP Dated: i .06.2026

It is hereby notified that vide High Court Order Dated 12.06.2026

Mr. Adnan Farooq Lone
S/O Farooq Ahmad Lone
R/O Sagri Batpora Tehsil Tangmarg District Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-352-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

~.M'„h
Registrar Administrati

06.2026g
Copy forwarded to the: -

2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Court Bar Association, Baramulla
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. AdrIan Farooq Lone, Advocate

. ..... for information and necessary action .

X9 [No: kId$- /RG/LP Dated:

1. Principal District and Sessions Judge, Baramulla.

a

4
5.

6.

7.

'J’"'%
mini
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

leSe Uk

PROVISIONAL
ENROLLMENT

NOTIFICATION

N„ 13 IV- ,f2026/RG/LP D,t,d, Sq .06.2026

It is hereby notified that vide High Court Order Dated 12.06.2026

Mr. Anab Khurshid Khan
S/O Khurshid Ur Rehman Khan

R/O Tarigam (Paljan) Yaripora Tehsil & District Kulgam

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-353-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order

(Syed
Registrar Admi

A
Copy forwarded to the: -
1. Principal District and Sessions Judge, Kulgam.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette

President, District Court Bar Association, Kulgam.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Anal) Khurshid Khan, Advocate

. ..... for information and necessary action.

No: 4GU i7- Aq /RG/LP Dated: U-' .06.2026

4
5.

6.

7.

dni
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

]eSc le

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: / 3)tO of 2026/RG/LP Dated: 2g .06.2026

It is hereby notified that vide High Court Order Dated 12.06.2026

Ms. Arbeena

D/o Mohammad Nayeem
R/O Narwara Tehsil Eidgah District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-354-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order

(Syed \mali I;bain)
I:b e1 : ini

W
Copy forwarded to the: -
1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette

President, Kashmir Advocate Association, Srinagar.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
In-charge LibrarY, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Arbeena, Advocate

. ..... for information and necessary action.

L4 ' /nO} /RG/LP Dated: aq .06.2026

4
5.

6.

7.

Reg
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + R

PROVISIONAL
ENROLLMENT

NOTIFICATION

of 2026/RG/LP Dated: al.06.2026No: /319

It is hereby notified that vide High Court Order Dated 12.06.2026

Mr. Burhan Bashir Ganaie
S/O Bashir Ahmad Ganaie

R/O Durbugh Tehsil Chadoora District Budgam

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. J K-355-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order

Wb,%
(Syed Mujtaba Hussain)

a 0 6 B :::: t r a r ][I11pI 11 dWt r a t iXq9
Copy forwarded to the: -
1. Principal District and Sessions Judge, Budgam.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

President, District Court Bar Association, Budgam.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Burhan Bashir Ganaie, Advocate

. .. ... for information and necessary action.

gNo: £y 83- AQ/RG/LP Dated:

4
5.

6.

7.

a
a-rAdmi
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Acts 1961)

SeqeSq

PROVISIONAL
ENROLLMENT

NOTIFICATION

N„ 13 IO ,f2026/RG/LP D,t,d, Jq .06.2026

It is hereby notified that vide High Court Order Dated 12.06.2026

Mr. Faisal Ayoub Lone
S/O Mohammad Ayoub Lone
R/O Gousia Colony Tehsil Qazigund District Anantnag

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-356-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order

(Syel isain)
Registrar Administra

4
forwarded to the: -

Principal District and Sessions Judge, Anantnag.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette

President, District Court Bar Association, Anantnag.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
In-charge LibrarY, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Faisal Ayoub Lone, Advocate

g

. .. ... for information and necessary action.

y q .06.2026CItI- gB /RG/LP Dat,d,S

4
5.

6.

7

Regis tr
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HIGH COURT OF JAMMU & K\SHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

lee Se

PROVISIONAL
ENROLLMENT

NOTIFICATION

~., /3}/ of 2026/RG/LP Dated: 2 q .06.2026

It is hereby notified that vide High Court Order Dated 12.06.2026

Ms. Fallaha Lateef
D/O Mohd Lateef Makroo
R/O Wantapora Mureedpora Hawal, Tehsil Khanyar District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-357-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order

a%
(Syel M ussain

06.2026a
forwarded to the: -

Principal District and Sessions Judge, Srinagar.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette

President, Kashmir Advocate Association, Srinagar.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website

In-charge LibrarY, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Fallaha Lateef, Advocate

. ..... for information and necessary action.

b qq-SI £/RG/LP Dated: } LIg

4
5.

6.

7

as6
/r3dministration

%
Registr
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act9 1961)

SeScSe

PROVISIONAL
ENROLLMENT

NOTIFICATION

,., /399 - „,.,~..,.. D,t.d:J .06.2026

It is hereby notified that vide High Court Order Dated 12.06.2026

Ms. Farhat Jan

D/O Riyaz Ahmad Fataing
R/O Deewan Bagh Bijbehara Tehsil & District Anantnag

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-358-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order

in)

%qA£So7„.
Copy forwarded to the: -
1. Principal District and Sessions Judge, Anantnag.
2. Secretary, Bar Council of India, New Delhi.
3. Managerl Government Press, Srinagar for publication in the next issue of

Government Gazette.

President, District Court Bar Association, Anantnag.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
In-charge LibrarY, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Farhat Jan, Advocate

. ..... for information and necessary action.

/q }RG/LP Dated:

Registrar A(kninistra1
.06.2026

4
5,

6.

7

7
>

%t Admini, n

k
Regist
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act9 1961)

SeRIe

PROVISION
ENROLLMENT

NOTIFICATION

N„ 1393 ,f 2026/RG/LP Dated : a_.06.2026

It is hereby notified that vide High Court Order Dated 12.06.2026

Ms. Farkhanda Fayaz
D/O Fayaz Ahmad Wani
R/O Wani Mohalla Kaherpora Tehsil Kokarnag District Anantnag

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-359-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

(Syed 7;b. USS

istrar Administratia
Copy forwarded to the: -
1. Principal District and Sessions Judge1 Anantnag.
2. Secretary, Bar Council of India, New Delhi
3- Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

President, District Court Bar Association, Anantnag.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website

In-charge LibrarY, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Farkhanda Fayaz, Advocate

. .. ... for information and necessary action.

/,g s- aa /RG/LP Dated: aLl .06.2026

4
5.

6.

7.

Regi lti
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

lieSeSq

=
PROVISIONAL

ENROLLMENT

NOTIFICATION

„, JiaII „„,~,„„ „„„b_.„.„„
It is hereby notified that vide High Court Order Dated 12.06.2026

Ms. Ifat Irshad
D/O Irshad Ahmad Khan
mO Kathal Hil Patribal Turk Mohalla Tehsil Boniyar District Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-360-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order
>(

(Syed litaba ls\sain)

No: bg$
forwarded to the: -
Principal District and Sessions Judge, Baramulla.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette
President, District Court Bar Association, Baramulla
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Ifat Irshad, Advocate

. .. ... for information and necessary action.

a/RG/LP Dated:B- gLI . 06.2026 @/ b2

4
5.

6.

7.

Ad
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

SeStIe

PROVISIONAL
ENROLLMENT

NOTIFICATION

N., 1 33,C.- ,f 2026/RG/LP D,t.d, A.06.2026

It is hereby notified that vide High Court Order Dated 12.06.2026

Mr. Ishfaq Hassan Bhat
S/O Ghulam Hassan Bhat

R/o Hajam Mohalla Tehsil Lalpora District Kupwara

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-361-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

<\„
ltaba HUssa n)

Registrar Administratiqn

.06.2026 qP >q

(Syed

a
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kupwara.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette

President, District Court Bar Association, Kupwara.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Ishfaq Hassan Bhat, Advocate

. ..... for information and necessary action .

No: Ja£31-3& /RG/LP Dated:

4

5.

6.

7.

str£FAdminist}a
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HIGH COURT OF JAMMU & IQ\SHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

SeSeSq

PROVISIONAL
ENROLLMENT

NOTIFICATION

BA( of 2026/RG/LP Dated:JJL.06.2026

It is hereby notified that vide High Court Order Dated 12.06.2026

Ms. Mehvish Farooq
D/O Farooq Ahmad Sofi
WO Alamdar C"olony B, Bhaghat-i-Shoora, Soura, Tehsil Eidgah, District
Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-362-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

(Syed i)a

&
forwarded to the: -
Principal District and Sessions Judge, Srinagar.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette
President, Kashmir Advocate Association, Srinagar.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Mehvish Farooq, Advocate

. .. ... for information and necessary action.

L539–q g/RG/LP Dated: Q R o 6 B 2 o 2 6&No:

4
5.

6.

7

5KF6
Regt .dminist-riti

§
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HIGH COURT OF JAMMU & K\SHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

SeSc '}(

PROVISIONAL
ENROLLMENT

NOTIFICATION

,., I N? .„„~,„„ „,.„JL.,6.2026

It is hereby notified that vide High Court Order Dated 12.06.2026

Ms. Mehvish Farooq
D/O Farooq Ahmad Sheikh
R/O Kanihama Bagati Kanipora, Tehsil B.K Pora, District Budgam

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-363-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order ,„Jm\:?„
A'’' W'“"'V9

Copy forwarded to the: -
1. Principal District and Sessions Judge, Budgam.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

President, District Court Bar Association, Budgam.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Mehvish Farooq, Advocate

. .. ... for information and necessary action.

AL qNo: gU .06.2026gi1- /RG/LP Dated:

4
5.

6.

7.

Re: Fr Admini
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

SeRIe

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: 1328 of 2026/RG/LP Dated: 2 q .06.2026

It is hereby notified that vide High Court Order Dated 12.06.2026

Ms. Minza Majeed
D/O Abdul Majeed Bhat
R/O Nishat Gupkar Tehsil Khanyar District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-364-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

Registrar Administrati

06.20262
forwarded to the: -
Principal District and Sessions Judge, Srinagar.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, Kashmir Advocate Association, Srinagar.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Minza Majeed, Advocate

. .....for information and necessary action.

6 S 'S-<f- C}– /RG/LP Dated: J b

4
5.

6.

7

dministr;ti
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

Se gcSe

PROVISIONAL
ENROLLMENT

NOTIFICATION

N., f329 of 2026/RG/LP Dated: 2 q .06.2026

It is hereby notified that vide High Court Order Dated 12.06.2026

Ms. Momina Aslam
D/O Mohammad Aslam Para
R/O Munawarabad Tehsil Khaniyar District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-365-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order

(Sye' tab

Registrar A]ministra
"}06.2026No: 96<G - ID /RG/LP D,t,d; J LL

forwarded to the: -
Principal District and Sessions Judge, Srinagar.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette

President, Kashmir Advocate Association, Srinagar.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Momina Aslam, Advocate

. .. ... for information and necessary action.

4
5.

6.

7

it;atioRegis$= Admi£;
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HIGH COURT OF JAMMU & IQ\SHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ ii

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: /3 3D of 2026/RG/LP Dated:2 Ll .06.2026

It is hereby notified that vide High Court Order Dated 12.06.2026

Mr. Musa Rashid Makhdoomi
S/O Rashid Ahmad Makhdoomi
WO 38 - Habib Colony Baghat Barzulla Tehsil Chanapora District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-366-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order

(Syed iujtaba hu\s£in)
Registrar Admi ,tration

No: 96 Sel / - 1 8 /RG/LP Dated: Jb .06.2026

forwarded to the: -

Principal District and Sessions Judge, Srinagar.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, Kashmir Advocate Association, Srinagar.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Musa Rashid Makhdoomi, Advocate

. .. ... for information and necessary action.

4

5.

6.

7

Registr£’r \dministra
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act 1961)

aSesq

o I
ENROLLMENT

NOTIFICATION

No: \331 of 2026/RG/LP Dated :al.06.2026

It is hereby notified that vide High Court Order Dated 12.06.2026

Ms. Myserah Mushtaq
D/O Mushtaq Ahmad Sheikh
R/O Kanihama Hamaza Colony Tehsil B.K Pora District Budgam

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-367-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order

(Syel m371\slain)
Registrar ;Ldministrati

No: K"2W/RG/LP D,t,d.' 2 q
Copy forwarded to the: -
1. Principal District and Sessions Judge, Budgam.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette

President, District Court Bar Association, Budgam.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Myserah Mushtaq, Advocate

. .. ... for information and necessary action.

.06.2026

4
5.

6.

7.

inig
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

gcSeSe

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: 13 3% of 2026/RG/LP Dated: J LL .06.2026

It is hereby notified that vide High Court Order Dated 12.06.2026

Ms. Nahida Bilal
D/O Bilal Ahmad Gabroo

R/O Zoonimar Soura Degdarhar Tehsil Eidgah District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-368-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order
>6,,„. W#ussain)

Registrar Administration

@&2
Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

President, Kashmir Advocate Association, Srinagar.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Nahida Bilal, Advocate

. .. ... for information and necessary action.

No: aCs’el - q a/RG/LP Dated: y .06.2026

4
5.

6.

7.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

qeRIc

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: SS 33 of 2026/RG/LP Dated: 2 q .06.2026

It is hereby notified that vide High Court Order Dated 12.06.2026

Ms. Nahida Nisar
D/O Nisar Ahmad Padder

R/O 57- Darul Fazal Nasirabad, Kanipora Tehsil & District Kulgam

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-369-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

El >a
(Syed qaa Husgaih)
Registrar Administration

AWZU
Copy forwarded to the: -
1. Principal District and Sessions Judge, Kulgam.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

President, District Court Bar Association, Kulgam.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Nahida Nisar, Advocate

. ..... for information and necessary action.

No: at <9 £ loa /RG/LP D,t,d, .06.2026

4
5.

6.

7.

Regis
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

nR 'k WR

PROVISIONAL
ENROLLMENT

NOTIFICATION

N„ IIStA ,f2026/RG/LP Dated: 2 Q .06.2026

It is hereby notified that vide High Court Order Dated 12.06.2026

Ms. Nahiya Bhat
D/O Noor Mohammad

R/O Pahloo Brein Nishat Tehsil Khanyar District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-370-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order

(Syed Maia-ba 1/us Jain)
Registrar AdJministra

Copy forwarded to the: -
1. Principal District and Sessions Judge, Srinagar.

Government Gazette
President, Kashmir Advocate Association, Srinagar.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Nahiya Bhat, Advocate

. .. ... for information and necessary action.

2No: f 6o3- /c> /RG/LP D,t,d, 9 q

2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

.06.2026

4

5.

6.

7.

Registt niinis'tr
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

iRA

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: \33S£ ,f2026/RG/LP Dated: b:L .06.2026

It is hereby notified that vide High Court Order Dated 12.06.2026

Ms. Namreen Saleem
D/O Saleem Akbar Pandith
R/O Highland Colony Tehsil Sopore District Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-371-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

Ba a%
(Syed Mir'jtaba Hussain)
Registrar Aqministra

No: ae 6 / 1 – /P /RG/LP Dated: eLy
Copy forwarded to the: -
1. Principal District and Sessions Judge, Baramulla.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Court Bar Association, Baramulla.
CP(, e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Namreen Saleem, Advocate

. .. ... for information and necessary action.

.06.2026

4
5.

6.

7.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAG AR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

le leSe

PROVISIONAL
ENROLLMENT

NOTIFICATION

II BC ,f2026/RG/LP ,06.2026Dated ;tV

It is hereby notified that vide High Court Order Dated 12.06.2026

Ms. Nisha Sajad
D/O Sajad Ahmad Dar
R/O T.B Shah Harnag Tehsil & District Anantnag

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-372-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order

,~..„ , ie)

Registrar Administrat Pn

&
Copy forwarded to the: -
1. Principal District and Sessions Judge, Anantnag.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, District Court Bar Association, Anantnag.
5. (,PC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website

Ms. Nisha Sajad, Advocate
. ..... for information and necessary action.

In-charge Library, High Court Wing Jammu/Srinagar for information and

No: Md I1 - 36 /RG/LP W

also keeping record of the same.

E .06.2026

6.

7
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

leSeSc

PROVISIONAL
ENROLLMENT

NOTIFICATION

N„ IS 3} ,f2026/RG/LP Dated: 2q .06.2026

It is hereby notified that vide High Court Order Dated 12.06.2026

Ms. Qazi Baiza Shafat
D/O Qazi Shafat Ahmad
R/O Bagati Kanipora Paribagh, Tehsil B K Pora, District Budgam

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-373-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order

.„ M [tH
ussain

Registrar}qministra
N„2f C 21 -3\1 /RG/LP D,t,d, Jq
Copy forwarded to the: -
1. Principal District and Sessions Judge, Budgam.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette

President, District Court Bar Association, Budgam.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Qazi Baiza Shafat, Advocate

. .. ... for information and necessary action.

. 06.2026

4

5.

6.

7.

Regist'mdHi71 E%'"
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

SeS: Se

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: 13 38 of2026/RG/LP Dated: 9 Cl .06.2026

It is hereby notified that vide High Court Order Dated 12.06.2026

Ms. Raabia Jan
D/O Khalid Hussain Malik

R/O Kanji Kullah Astaan Mohalla Tehsil Yaripora District Kulgam

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-374-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order

(Syed't©tMiliJsain)
Registrar Administra

No: j6'6 3S'-qI /RG/LP D,t,d, Jq .06.2026

Copy forwarded to the: -
1. Principal District and Sessions Judge, Kulgam.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette

President, District Court Bar Association, Kulgam.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Raabia Jan, Advocate

. .....for information and necessary action.

4
5.

6.

7.

My
Registr;} Adm
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

SeqeSq

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: \3 ::> 1 of 2026/RG/LP Dated: J ty .06.2026

It is hereby notified that vide High Court Order Dated 12.06.2026

Ms. Rabiya Bano
D/O Jamal Din

R/o Teetwal Tehsil Karnah District Kupwara

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-37 S-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order

.„yA nc - bZ
)ussain

Registrar Administra

No: 2 fX q3- S-o /RG/LP D,t,d, 29
forwarded to the: -

Principal District and Sessions Judge, Kupwara.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette

President, District Court Bar Association, Kupwara.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Rabiya Bano, Advocate

. ..... for information and necessary action.

.06.2026

4
5.

6.

7

W F,@
RegistrXr" .dminigtFation
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

StScSe

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: \3\\ D of 2026/RG/LP Dated: A .06.2026

It is hereby notified that vide High Court Order Dated 12.06.2026

Ms. Rahat Nargis
D/O Mir Manzoor Ahmad

R/O Mir Mohalla Tehsil Yaripora District Kulgam

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-376-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order

(Syed Tab:

="’hT"*'"'!"No: Pdf( S-I,ofF /RG/LP Dated: Jq

Copy forwarded to the: -
1. Principal District and Sessions Judge, Kulgam.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette
President, District Court Bar Association, Kulgam.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Rahat Nargis, Advocate

. ..... for information and necessary action.

.06.2026

4
5.

6.

7.

FI%
Regis1 minigtralion
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINA(,AR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

'}( eX +k

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: 13 ql of 2026/RG/LP Dated: 2 q .06.2026

It is hereby notified that vide High Court Order Dated 12.06.2026

Ms. Razya Bashir
D/O Bashir Ahmad Para

R/O Hardu Lattina Tehsil Beerwah District Budgam

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-377-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order

(Syed bba Hugs
Registrar Ad itrat

6 6 S:No 6{ /RG/LP Dated, 29 .06.2026

Copy forwarded to the: -
1. Principal District and Sessions Judge, Budgam.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, District Court Bar Association, Budgam.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Razya Bashir, Advocate

. ..... for information and necessary action.

6.

7.

W
lnls
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

++ n;(

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: \ 3 y y ,f 2026/RG/LP Dated : A .06.2026

It is hereby notified that vide High Court Order Dated 12.06.2026

Ms. Sehara Bilal
D/O Bilal Ahmad Rather
R/O Paul Mohallah Methan Tehsil Chanapora District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-378-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order
i#tti ye,,,.#jtaba Hus£ain)

==’ WE'"“'"'yNo: maGI/RG/LP L

Copy forwarded to the: -
1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

President, Kashmir Advocate Association, Srinagar.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Sehara Bilal, Advocate

. .. ... for information and necessary action.

.06.2026

4
5.

6.

7

“’;''#"



30

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

Seq: Se

PROVISIONAL
ENROLLMENT

NOTIFICATION

N„ \ 3\IS ,f2026/RG/LP Dated: It+ .06.2026

It is hereby notified that vide High Court Order Dated 12.06.2026

Mr. Shah Zaeem
S/O Mohammad Yousf Shah

R/O Wallarhama Tehsil Sallar District Anantnag

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-379-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order

'>6
(SyedkiimtfilE
RL eb : "W;'""XNo: U6 3g_

forwarded to the: -
Principal District and Sessions Judge, Anantnag.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, District Court Bar Association, Anantnag.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Shah Zaeem, Advocate

. . ....for information and necessary action

– 81./RG/LP D,t,d, 29 .06.2026

4

5.

6.

7.

LI

Pa( mfnis1
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

Se +clc

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: \$ \Iq of 2026/RG/LP Dated: 19 .06.2026

It is hereby notified that vide High Court Order Dated 12.06.2026

Ms. Shaista Nazir
D/O Nazir Ahmad Teli

R/O Gulabad Arampora Tehsil Sopore District Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-380-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order
>693)

(Syed fQtaba Hussain)
Registrar Administration

W9£ 683-90 /RG/LP Dat,d, 9 S .06.2026

forwarded to the: -

Principal District and Sessions Judge, Baramulla.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Baramulla
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website

In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Shaista Nazir, Advocate

. .. ... for information and necessary action.

4
5.

6.

7.

q
rationRegistrMdmi;ist
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HIGH COURT OF JAMMU & IQ\SHMIR AND LADAKH AT SRINAG AR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + R

PROVISIONAL
ENROLLMENT

NOTIFICATION
fH-

No: \3\A\ of 2026/RG/LP Dated :al.06.2026

It is hereby notified that vide High Court Order Dated 12.06.2026

Ms. Subiya Shafi
D/O Mohd Shafi Wani
R/O Malikpora Wanigam Palhallan Tehsil Pattan District Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-381-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order

(Syed IVmaba Hussai iI)

No: i
forwarded to the: -
Principal District and Sessions Judge, Baramulla.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette
President, District Court Bar Association. Baramulla
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Subiya Shan, Advocate

. .. ... for information and necessary action.

2£6q/ - L/RG/LP Dated: 99 .06.2026

4
5.

6.

7

RegisqVaadm#M\ra
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

SeSelc

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: \3 qb of 2026/RG/LP Dated: 2\ .06.2026

It is hereby notified that vide High Court Order Dated 12.06.2026

Mr. Suhail Ahmad Lone

S/O Reyaz Ahmad Lone
R/O Ferozpora Tehsil Tangmarg District Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-382-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

souqht before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order
>C

[aba hub£ain)(Syed
Registrar Administrati

06.2026j 66 ??-loG /RG/LP Dated: iq
copy forwarded to the: -
1. Principal District and Sessions Judge, Baramulla.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Court Bar Association, Baramulla.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
In_charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Suhail Ahmad Lone, Advocate

. .. ... for information and necessary action.

4

5.

6.

7.

aiRyg
Regi£tra} Administfation



34

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

leScSe

PROVISIONAL
ENROLLMENT

NOTIFICATION

N„ \BL\- of 2026/RG/LP Dated: iq .06.2026

It is hereby notified that vide High Court Order Dated 12.06.2026

Mr. Suheel Hilal
S/O Hilal Ahmad Bhat

R/O Chandpora, Harwan, District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-383-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order

(Syel na )a’Htlsb

06.2026No: Iata - \\q /RG/LP D,t,d, Qb
Copy forwarded to the: -
1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

President, Kashmir Advocate Association, Srinagar.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Suheel Hilal, Advocate

. ..... for information and necessary action.

4

5.

6.

7.
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HIGH COURT OF JAMMU & IQ\SHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

SeqcSe

PROVISIONAL
ENROLLMENT

NOTIFICATION

\3 \+ e ,f2026/RG/LP Dated: )L/ .06.2026

It is hereby notified that vide High Court Order Dated 12.06.2026

Ms. Sumaya Akhter
D/O Bashir Ahmad Wani
R/O Bunpora Badrah Payeen (Qaziabad), Tehsil Kralgund District Kupwara

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-384-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order

(syd
Re

No: 2 e-4\ S-- 2) /RG/LP D,t,d, 29

forwarded to the: -
Principal District and Sessions Judge, Kupwara
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette

President, District Court Bar Association, Kupwara.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Sumaya Akhter, Advocate

. ..... for information and necessary action.

.06.2026

4
5.

6.

7

\)
>6>3a

Registrar Adminis r dti
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

SeSe ';(

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: 1 3\Act of 2026/RG/LP Dated: 2 y .06.2026

It is hereby notified that vide High Court Order Dated 12.06.2026

Ms. Sumiya Mushtaq
D/O Mushtaq Ahmad Khan
R/O Model Town “A” Qadria Tehsil Sopore District Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-385-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order

(Syel ;Gus;£il§
Registrar Administra1 bn

No: 24793 - 3D /RG/LP D,t,d, iq .06.2026

Copy forwarded to the: -
1. Principal District and Sessions Judge, Baramulla.
2. Secretary, Bar Council of India, New Delhi
3' Managerl Government Press, Srinagar for publication in the next issue of

Government Gazette
President, District Court Bar Association, Baramulla.

th::fRiFa7:A:s8sV:h CouN of J&K and Ladakh’ Srinagar for uploading on

In-charge LibrarYl High COUrt Wing Jammu/Srinagar for information and
also keeping record of the same
Ms. Sumiya Mushtaq, Advocate

. .....for information and necessary action.

4

5.

6.

7.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

ic +: le

0
ENROLLMENT

NOTIFICATION

N„ t 3 SI> ,f2026/RG/LP D,t,d: 29 .06.2026

It is hereby notified that vide High Court Order Dated 12.06.2026

Mr. Syed Gowher Manzoor
S/O Syed Manzoor Ahmad
R/o Sunmullah, Tehsil Villagam District Kupwara

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-386-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

.„% ,>C

jtabi -IIu'ssain)
Registrar listra

06.2026No: I
forwarded to the: -
Principal District and Sessions Judge, Kupwara.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, District Court Bar Association, Kupwara.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and

Mr. Syed Gowher Manzoor, Advocate
. ..... for information and necessary action.

e23U.

also keeping record of the same.

/RG/LP Dated: LH

4

5.

6.

7

Regi;if© LIl;iIi: "Xq
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

SeRIe

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: 13 < \ of 2026/RG/LP Dated: Ly .06.2026

It is hereby notified that vide High Court Order Dated 12.06.2026

Ms. Tabasum Farooq
D/O Farooq Ahmad Ganaie
R/O Hardu Shichan Tehsil & District Anantnag

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-387-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

tc\(Syedb tab;
Registrar Admini

No: 2d?39- bA /RG/LP D,t,d, ICI .06.2026

Copy forwarded to the: -
1. Principal District and Sessions Judge, Anantnag.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette .

President, District Court Bar Association, Anantnag.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Tabasum Farooq, Advocate

. .....for information and necessary action.

4
5.

6.

7.

Re: In
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][1[ 1 1(11 J1111[ ][1L IEII11 q :[:: :: :[: :o ::VIN:IiI: TiT! J: ! ! hE:: /)SlHE: J JAt
lieScIc

PROVISIONAL
ENROLLMENT

NOTIFICATION

tBS of 2026/RG/LPNo D,t,d, E-r .06.2026

It is hereby notified that vide High Court Order Dated 12-06'2026

Ms. Tabiya Farooq
D/O Late Farooq Ahmad Shah
WO Rangpora Ellahi Bagh Tehsil Eidgah District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one Year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-388-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order

(Syed ,ain
nistra

2 6? ?? - Sq /RG/LP D,t,d, Ity
Copy forwarded to the: -

1. Principal District and Sessions Judge1 Srinagar
2- Secretary, Bar Council of India, New Delhi

3- g:=£g%'e:toES;nJREnt Press' Srinagar for publication in the next issue of

le-Ch,arge. LibrarYl High Court Wing Jammu/Srinagar for information and
also keeping record of the same
Ms. Tabiya Farooq, Advocate

. .... for information and necessary action.

.06.2026

4

5.

6.

7.

Regis "h'q"
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11 1 1Ebr J111[ ]E1L I(bII 11 :? ! !!! ][? :o:1::V: riliEn! JS : :letjy:: elnFL :L
';(eX

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: tB bE of 2026/RG/LP Dated: 29 .06.2026

It is hereby notified that vide High Court Order Dated 12-06-2026

Ms. Wani Hadeeqat Ul Yasrab
D/O Abdul Majeed Wani
HO Aastan Mohalla Narwa Tehsil & District Pulwama

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-389-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

(Sye/W)tililsai
strar Administra

MbNo: 26 '} S'f- ZZ /RG/LP D,t,d, Lb .06.2026

forwarded to the: -
Principal District and Sessions Judge1 Pulwama
Secretary, Bar Council of India, New Delhi
Managerl Government Press, Srinagar for publication in the next issue of
Government Gazette
President, District Court Bar Association, Pulwama

CPC e-Courts, High Court of J&K and Ladakh1 Srinagar for uploading on
the official website

In-charge LibrarYl High COUrt Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Wani Hadeeqat Ul Yasrab, Advocate

. .. ... for information and necessary action.

4
5.

6.

7
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act9 1961)

]eRIe

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: o Dated :]...L.06.2026

It is hereby notified that vide High Court Order Dated 12.06.2026

Mr. Zaid Bin Amin Baba
S/O Mohammad Amin Baba
R/O Zaloosa Malik Mode Tehsil Charar-i-Sharief District Budgam

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-390-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

Advocate is ordered there before

By Order
>6B

(Syed Mhjtaba Hussain)
Registrar Administra1 n

&
Copy forwarded to the: -
1. Principal District and Sessions Judge, Budgam
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

President, District Court Bar Association, Budgam.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website

In-charge LibrarY, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Zaid Bin Amin Baba, Advocate

. . . ...for information and necessary action.

$ q .06.2026&'- 1 63-7& /RG/LP Dated:

4

5.

6.

7.

aTgva
r Administration
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HIGH COURT OF JAMMU & IQ\SHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

lee le

PROVISIONAL
ENROLLMENT

NOTIFICATION

N„ 1 ISS of 2026/RG/LP Dated : iF .06.2026

It is hereby notified that vide High Court Order Dated 12.06.2026

Mr. Abdul Barr
S/O Shri Abdul Rashid
R/O Village Hari, Tehsil Surankote, Distict Poonch

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-391-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

(Syed ;Baba
>6

Fusshin)

N,; ,)68.Sq- 61 /RG/LP

Copy forwarded to the: -
1. Principal District and Sessions Judge, Poonch
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President. District Court Bar Association, Poonch
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the 'official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Abdul Barr, Advocate

. .....for information and necessary action.

q==,:""-""%Dated: Jr

4
5.

6.

7.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

# # #

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: / Bg 6 of 2026/RG/LP Dated: 99 .06.2026

It is hereby notified that vide High Court Order Dated 12.06.2026

Mr. Abhijeet Singh Thakur
S/O Shri Darshan Singh
R/O Village Sana, Tehsil Batote, District Ramban

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-392-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order
vC

[ubsain)t;itaba(Syed
Registrar AqministratioAn

No: 94 g 67- ly
Copy forwarded to the: -
1. Principal District and Sessions Judge, Ramban.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President. District Court Bar Association, Ramban.
cpc, e_courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Abhijeet Singh Thakur, Advocate

for information and necessary action.

RG/LP Dated: gS .06.2026

4
5.

6.

7.

linis’tta\tiistr-a'
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

qe qe qc

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: 13 ST ,f2026/RG/LP Dated: K_ .06.2026

It is hereby notified that vide High Court Order Dated 12.06.2026

Mr. Akshay Kumar
S/O Shri Shadi Lal
R/O Village Lilaran-23, Kuntwara Kishtwar, Tehsil Drabshalla, District
Kishtwar

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-393-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order
a

(Syel1 Wba'liJssain)

$6 Ply -81 /RG/LP D,ted: gC .06.2026 VJ' X
forwarded to the: -
Principal District and Sessions Judge, Kishtwar
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President. District Court Bar Association, Kishtwar
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
In_charge Library1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Akshay Kumar, Advocate

. .....for information and necessary action-

4
5.

6.

7.

Regis+rmGmiligt-r,
EVA
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+e qc +e

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: / B £8 ,f2026/RG/LP Dated: gC .06.2026

It is hereby notified that vide High Court Order Dated 12.06.2026

Mr. Aman Sharma
S/O Shri Ved Parkash

R/O Village Ossu Kaira, Mohalla Latheya, Tehsil & District Udhampur

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-394-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

(Syed usgain

Registrar Adminis

No, mba/RG/LP ukeX_
Copy forwarded to the: -
1. Principal District and Sessions Judge, Udhampur
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Court Bar Association, Udhampur
cpc e-courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Aman Sharma, Advocate

. .....for information and necessary action.

.06.2026

4

5.

6.

7.

Ira
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+C + +e

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: Jb Cq ,f2026/RG/LP Dated: bC– .06.2026

It is hereby notified that vide High Court Order Dated 12.06.2026

Mr. Amit Mansotra
S/O Shri Shiv Charan
R/O Village Kanah, P/O Dalsar, Tehsil Ramnagar, District Udhampur

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-395-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

Registrar Administration

96 Qq C>- q8/RG/LP Dated: 9 S- .06.2026 W' b
forwarded to the: -
Principal District and Sessions Judge, Udhampur
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President. District Court Bar Association, Udhampur
CP(.' e_Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
In_charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Amit Mansotra, Advocate

. .....for information and necessary action .

No:

4
5.

6.

7.

istRegis in
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINA(,AR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+C $C +:

PROVISIONAL
ENROLLMENT

NOTIFICATION

No:_LUUmMRaLP D,t,d: 2{–.06.2026

It is hereby notified that vide High Court Order Dated 12.06.2026

Mr. Amritaash Sharma
S/O Shri Arun Sharma

R/O H.No. 145, Fattu Chougan, Tehsil & District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-396-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

(Syel ltab, LSbain

Registrar /\drjrinistrajion

N„ lb 899 - gbl /RG/LP D,I,d; Xx
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette
President, J&K High Court Bar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Amritaash Sharma, Advocate

. .....for information and necessary action.

.06.2026

4
5.

6.

7.

atbz
Registr-af'Administra

'&'"
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+C +C +e

PROVISIONAL
ENROLLMENT

NOTIFICATION

„„ 1 36/ of 2026/RG/LP D,t,d, Ar .06.2026

It is hereby notified that vide High Court Order Dated 12.06.2026

Ms. Anjali Sharma
D/O Shri Ravi Paul Sharma
R/O Village Sukhdevpura (Banyari), Tehsil Marheen, District Kathua

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-397-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order
by Fx

(Syed &lntaba hillssIain)
Registrar AdministratipnE

Copy forwarded to the:
1. Principal District and Sessions Judge, Kathua
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Court Bar Association, Kathua
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Anjali Sharma, Advocate

. .....for information and necessary action.

&No: Aqa+ 2g V-aB/RG/LP Dated: £ .06.2026

4

5.

6.

7.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

Se Icqe

PROVISIONAL
ENROLLMENT

NOTIFICATION

N„ / =>t> h ,f2026/RG/LP Dated :X_.06.2026

It is hereby notified that vide High Court Order Dated 12.06.2026

Mr. Ashish Kumar Pathania
S/O Shri Rakesh Kumar
R/O H.No. 33-B, Lane No. 25, Tawi Vihar Colony, Sidhra, Tehsil & District
Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-398-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order

(Syel
}{

Fba H'usbain)

N,; '26 q jb-ra A RG/LP D,t,d: gg
Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
In-charge Library1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Ashish Kumar Pathania, Advocate

. .....for information and necessary action.

Registrar Administrat+)n

.06.2026 W' X

4
5.

6.

7.

RegistraWnmini;
\N
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

ge qe +e

PROVISIONAL
ENROLLMENT

NOTIFICATION

N„ J B & B> ,f 2026/RG/LP D,ted:J..£.06.2026

It is hereby notified that vide High Court Order Dated 12.06.2026

Mr. Ashutosh Misra
S/O Shri Nand Kishore
R/o Kishanpur, Tehsil Dansal, District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-399-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

(Syed'M
Registrar A

No; &
forwarded to the: -
Principal District and Sessions Judge, Jammu
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette
President, J&K High Court Bar Association, Jammu.
CPC e-courts1 High Court of J&K and Ladakh, Srinagar for uploading on
the official website
In_charge Library1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Ashutosh Misra, Advocate

. .....for information and necessary action.

eq }3-36 /RG/LP Dated: Bbl .06.2026

4
5.

6.

7.

!r\

Registrii Adminis
i
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HIGH COURT OF JAMMU & K\SHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+C + +C

0
ENROLLMENT

NOTIFICATION

No: /36q of 2026/RG/LP Dated: B .06.2026

It is hereby notified that vide High Court Order Dated 12.06.2026

Mr. Asmit Singh
S/O Shri Zara Singh
nO Ward No. 5, near gms plan, Village Billawar, Palehal, Tehsil Mahanpur,
District Kathua

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-400-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

a
Copy forwarded to the:
1. Principal District and Sessions Judge, Kathua
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President. District Court Bar Association, Kathua
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Asmit Singh, Advocate

. .....for information and necessary action.

No: b q3\-.38 /RG/LP D,t,d: }.<
Registrar Administrati pn

.06.2026 P- b

4
5.

6.

7.

Regis
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HIGH COURT OF JAMMU & IQ\SHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+e R +e

ENROLLMENT

NOTIFICATION

N„ / 3 Ar ,f2026/RG/LP Dated: >g–.06.2026

It is hereby notified that vide High Court Order Dated 12.06.2026

Ms. Avleen Kaur
D/O Shri Kuldeep Singh
R/O Hatli Morh, Main Chowk, near Gurudwara Sahib, Tehsil & District
Kathua

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-401-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

(Sy,dI Wi&’iI
Registrar Admini

A
Copy forwarded to the:
1. Principal District and Sessions Judge, Kathua
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette
President, District Court Bar Association, Kathua
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Avleen Kaur, Advocate

. .....for information and necessary action .

kNo: 6q 39– b /RG/LP Dated:$C .06.2026

4
5.

6.

7.

W

Reg'i#mimi£istLr,
\d
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HIGH COURT OF JAMMU & K\SHMIR AND LADAKH AT SRINAGAR
a,xercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+C + +C

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: J 3 Gb of 2026/RG/LP Dated: }f .06.2026

It is hereby notified that vide High Court Order Dated 12.06.2026

Ms. Ayushi Sharma
D/O Shri K. K Sharma
R/O Jawahar Nagar, Ward No. 6, Tehsil & District Rajouri

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-402-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

(Syed iaIn)
ini

No: &d>q Q7-g /,„,p D,„,: }< .,'2,26
forwarded to the: -
Principal District and Sessions Judge, Rajouri
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette
President, District Court Bar Association, Rajouri
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Ayushi Sharma, Advocate

. .....for information and necessary action.

4
5.

6.

7.
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HIGH COURT OF JAMMU & kASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+c +e R

PROVISIONAL
ENROLLMENT

NOTIFICATION

/ 367 ,f2026/RG/LP Dated: JC .06.2026

It is hereby notified that vide High Court Order Dated 12.06.2026

Ms. Azara Rashid
D/O Shri Abdul Rashid Mir
R/o Maitra, Tehsil & District Ramban

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-403-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

tyfb

(Syed M:frjtaba Hus'sa'in)
Registrar Adlninistrati.

No: & bq SS- LL/RG/LP Dated: ) ( .06.2026

forwarded to the: -
Principal District and Sessions Judge, Ramban
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Ramban
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Azara Rashid, Advocate

. .....for information and necessary action.

4
5.

6.

7



14

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Txercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

qc qc +c

PROVISIONAL
ENROLLMENT

NOTIFICATION

N„ 1368 of 2026/RG/LP Dated: bS– .06.2026

It is hereby notified that vide High Court Order Dated 12.06.2026

Ms. Chehak Gupta
D/O Late Shri Rakesh Gupta
R/O H.No.50, Ward No. 2, National Highway, Tehsil Bari Brahmana &
District Samba

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-404-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before

By Order

(Syed MM)a Hu£sbin)
Registrar AdministratiqrT

1. Principal District and Sessions Judge, Samba
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Court Bar Association, Samba
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Chehak Gupta, Advocate

. .....for information and necessary action.

P

Copy forwarded to the: -

;No: \PqGLg 3 - 70 /RG/LP D,t,d, gS .06.2026

4

5,

6.

7.
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HIGH COURT OF JAMMU & K\SHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

qc le qc

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: 1869 of 2026/RG/LP Dated: )J .06.2026

It is hereby notified that vide High Court Order Dated 12.06.2026

Mr. Eashav Slathia
S/O Shri Robin Slathia
R/O Ward No. 7, Bajpur, Gurha Morh, Tehsil Vijaypur, District Samba

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-405-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

(Syel =ba-i+uls=

"“""'" Rn*““FNo: A6 q ' / 1– 78 /RG/LP D,t,d, & g .06.2026

forwarded to the: -
Principal District and Sessions Judge, Samba
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President. District Court Bar Association, Samba
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Eashav Slathia, Advocate

. .....for information and necessary action.

4
5.

6.

7.

KF£
aaministta'tiRegis\
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

++R

PROVISIONAL
ENROLLMENT

NOTIFICATION

N„ /3r' of 2026/RG/LP Dated: >r .06.2026

It is hereby notified that vide High Court Order Dated 12.06.2026

Mr. Fiaz Ahmed
S/O Shri Abdul Rashid
R/O Ward No. 2, Village Chaktroo, Tehsil Haveli & District Poonch

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-406-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

Registrar Administratiqn

No: abq lq-gb /RG/LP Dated: af .06.2026 \Ft b
Copy forwarded to the: -
1. Principal District and Sessions Judge, Poonch
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Court Bar Association, Poonch
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
In_charge Library1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Fiaz Ahmed, Advocate

. .....for information and necessary action.

4
5.

6.

7.

uK$£
rJ

AdministratiRegistr-a' '6\Nd.
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HIGH COURT OF JAMMU & IQ\SHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+C + +e

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: 13 HI of 2026/RG/LP Dated: 2g .06.2026

It is hereby notified that vide High Court Order Dated 12.06.2026

Mr. Harsh Dev Singh
S/O Shri Jaswant Singh
R/O Rakh Baran, Kangrail, Tehsil Bhalwal, District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-407-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

(Syed hIM iiJs£a
Registrar Ad

No.' #6 q 87- qq /RG/LP Dated: AC .06.2026

forwarded to the: -
Principal District and Sessions Judge, Jammu
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
In-charge Library1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Harsh Dev Singh, Advocate

. .....for information and necessary action .

R,gi,IIS mj
rIg

lstratV)n
'1
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAG AR
(Txercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+c +cIe

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: 1 b] h of 2026/RG/LP D,t,d, Jr .06.2026

It is hereby notified that vide High Court Order Dated 12.06.2026

Mr. Javad Ul Zubeer
S/O Shri Abdul Qayoom Naik
R/o Nowgam Sarachi, Village Sarachi Khari, Tehsil Khari & District
Ramban

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-408-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

(Syed
Registrar Administrati In

b06.2026m; }6 q CIS–27&?aG/LP Dated: A C-
Copy forwarded to the: -
1. Principal District and Sessions Judge, Ramban
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Court Bar Association, Ramban
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Javad Ul Zubeer, Advocate

. .....for information and necessary action.

4
5.

6.

7.

Regis
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+C +C +e

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: ISI b of 2026/RG/LP Dated: bE .06.2026

It is hereby notified that vide High Court Order Dated 12.06.2026

Ms. Jhanvi
D/O Shri Sanjay Kumar
IUO Ward No. 1, Subash Nagar, Dhar Road, Tehsil & District Udhampur

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-409-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

Registrar Administrat bn

N„ J.',IOG3- GAa /RG/LP D,t,d, }( .06.2026 W’ >
Copy forwarded to the: -
1. Principal District and Sessions Judge, Udhampur.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

President, District Court Bar Association, Udhampur.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Jhanvi, Advocate

. .....for information and necessary action.

4
5.

6.

7.

egistK\dmin\



20

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+C + +e

PROVISIONAL
ENROLLMENT

NOTIFICATION

N„ J ?>3 Q ,f2026/RG/LP Dated: IF .06.2026

It is hereby notified that vide High Court Order Dated 12.06.2026

Mr. Junaid Rashid Zargar
S/O Shri Abdul Rashid Zargar
R/O Village Gun(low, P.O Jakyas, Tehsil Chilli Pingal, District Doda

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-410-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

lssain)(Syed'aMa:
strar Administratjon

No: #76 Il- le

Copy forwarded to the: -
1. Principal District and Sessions Judge, Bhaderwah
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Doda
CPC e-Courts1 High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
In-c,harge Library1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Junaid Rashid Zargar, Advocate

. .....for information and necessary action.

/RG/LP D,t,d: >r .06.2026

4
5.

6.

7.

ir Admii ist
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)++t

PROVISIONAL
ENROLLMENT

NOTIFICATION

N„ /31S– ,f2026/RG/LP Dated: 3g .06.2026

It is hereby notified that vide High Court Order Dated 12.06.2026

Mr. Kamran Latief
S/O Shri Mohd Latief
R/O Man(li, Rajpur Tehsil Man(li, District Poonch

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-41 1-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

No: 9lc,lq-}g /RG/LP Dated: Ag
Copy forwarded to the: -
1. Principal District and Sessions Judge, Poonch
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President. District Court Bar Association, Poonch
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website

In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Kamran Latief, Advocate

. .....for information and necessary action.

Registrar Administratipn

.06.2026 \N ' >

4
5.

6.

7.

74TtB£
Registrhf AdministFa

\N
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(I,xercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+C +C $C

PROVISIONAL
ENROLLMENT

NOTIFICATION

No, /376 of 2026/RG/LP Dated:}5.""_.06.2026

It is hereby notified that vide High Court Order Dated 12.06.2026

Mr. Karan Ghai
S/O Shri Ashwini Kumar Ghai
R/o Gohlad, P.O Mendhar, Tehsil-Mendhar, District Poonch

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-412-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

(Syed h"8mIu£
mini

No: 9
forwarded to the: -
Principal District and Sessions Judge, Poonch
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President. District Court Bar Association, Poonch
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Karan Ghai, Advocate

. .....for information and necessary action.

1 69ZJL 1 1ir\ II? IC:1111i / L P S

4
5.

6.

7.

a B

RegistraHr"&lminis't;a

\rd,
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

# # $

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: 1 3 }1 of 20261RGILP D,t,d, A._.06.2026

It is hereby notified that vide High Court Order Dated 12.06.2026

Ms. Lalita Devi

D/O Shri Dilawar Singh
nO Village Karroh, P/O Lakhanpur Tehsil & District Kathua

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-413-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order
56

(Syed Nidjtaba Hdsgain)
Registrar A(Iministration

V'
Copy forwarded to the: -
1. Principal District and Sessions Judge, Kathua
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Court Bar Association, Kathua
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the ofFicial website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Lalita Devi, Advocate

. .....for information and necessary action.

N,; $163S-LI ) /RG/LP o b

4
5.

6.

7.

Regjstr! .dminisiJa
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HIGH COURT OF JAMMU & kASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+c +c je

PROVISIONAL
ENROLLMENT

NOTIFICATION

N„ /3 7d ,f 2026/RG/LP D,t,d,_A......__.06.2026

It is hereby notified that vide High Court Order Dated 12.06.2026

Mr. Main Raja Harris Ali
S/O Shri Main Ghulam Ali
R/O Tund, Hidyal, Tehsil & District Kishtwar

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-414-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

ana alfsts~ibn(Syel

Registrar Adhministrat
06.2026No: a:PU3-SO /RG/LP D,t,d, Af

Copy forwarded to the: -
1. Principal District and Sessions Judge, Kishtwar
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette
President, District Court Bar Association, Kishtwar
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Main Raja Harris Ali, Advocate

. .....for information and necessary action.

4
5.

6.

7.

7%
isirdtionRegiltI .dm
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

9eSt qe

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: 1 BiR of 2026/RG/LP D,t,d, aS– .06.2026

It is hereby notified that vide High Court Order Dated 12.06.2026

Mr. Mandeep Singh
S/O Shri Puran Singh
R/o Bathindi MoHr, Satellite Colony, Tehsil-Bahu & District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-415-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

(Syed aWa h?Id:M

\N,No.' gI-,$ 8 /RG/LP D,t,d, Af .06.2026

forwarded to the: -
Principal District and Sessions Judge, Jammu
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette
President, J&K High Court Bar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Mandeep Singh, Advocate

. .....for information and necessary action.

J/c)

4
5.

6.

7.

.egi;tr%idm
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Txercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+C +C +

PROVISIONAL
ENROLLMENT

NOTIFICATION

N„ /3 80 - ,f2026/RG/LP Dated : .06.2026

It is hereby notified that vide High Court Order Dated 12.06.2026

Ms. Mehak Gupta
D/o Lt. Shri Rakesh Gupta
R/O H.No. 50, Ward No. 02, National Highway, Tehsil Bari Brahmana &
District Samba

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-416-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

N,: bad
Copy forwarded to the:
1. Principal District and Sessions Judge, Samba
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President. District Court Bar Association, Samba
CPC e-Courts1 High Court of J&K and Ladakh, Srinagar for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Mehak Gupta, Advocate

. .....for information and necessary action.

/RG/LP mS_
Registrar AdmiJristrat#)n

.06.2026 \JL b

4
5.

6.

7.

gis
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ +C +e

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: /381 of 2026/RG/LP Dated :}£_.06.2026

It is hereby notified that vide High Court Order Dated 12.06.2026

Mr. Mohd. Imnan
S/o Shri Mohd. Aslam
R/O H.No. 143, Ward No. 4, near New Bus Stand, Malayar Mohalla, Tehsil &
District Rajouri

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-41 7-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

(Syed MIll
Registrar Adm

&
Copy forwarded to the: -
1. Principal District and Sessions Judge, Rajouri
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

President, District Court Bar Association, Rajouri
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. MoIr(I. Imnan, Advocate

. .....for information and necessary action.

g £No: [a iL I /RG/LP Dated: .06.2026

4
5.

6.

7.

7C
minis in 11Regi&tt

q
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

IcIcIc

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: / BB,L of 2026/RG/LP D,t,d, Jg .06.2026

It is hereby notified that vide High Court Order Dated 12.06.2026

Mr. Mussarat Ali Jafri
S/O Shri Khurshid Hussain Shah
R/O Potha Surankote, Tehsil- Surankote, District Poonch

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-418-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

(Sy1 jtabak6us£ain)
Registrar Admir\istra

No: ' 0} /RG/LP

Copy forwarded to the: -
1. Principal District and Sessions Judge, Poonch.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Court Bar Association, Poonch
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Mussarat Ali Jafri, Advocate

. .....for information and necessary action.

.06.2026

4
5.

6.

7.

RegistF;FAdminist}ali
\d
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+c +e 9e

PROVISIONAL
ENROLLMENT

NOTIFICATION

/383 ,f2026/RG/LP D,t,d, Ar .06.2026

It is hereby notified that vide High Court Order Dated 12.06.2026

Ms. Nahila Qureshi
D/O Shri Abdual Khaliq
R/O Village Phagla, Tehsil Surankote, District Poonch

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-419-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

No: #7603– qC>

Copy forwarded to the: -
1. Principal District and Sessions Judge, Poonch
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Court Bar Association, Poonch
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Nahila Qureshi, Advocate

. .....for information and necessary action

Registrar Admiqistrati9n

/RG/LP Dated: AS- .06.2026 \rJk" L

4
5.

6.

7.

Regis Lon
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HIGH (-'OURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+C + +e

'ROVISIONAL
,NROLLMENT

NOTIFICATION

N., 138q of 2026/RG/LP D,t,d, bg .06.2026

It is hereby notified that vide High Court Order Dated 12.06.2026

Ms. Navya Nidhi Singh
D/O Shri Daljeet Singh
R/o Shivpuri, Ward No. 3, near Dream Park, Tehsil & District Kathua

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-420-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

(Syel f)aflilISSI
inis

No: 2 -re>cit- qa /RG/LP Dated: )g .06.2026

forwarded to the: -
Principal District and Sessions Judge, Kathua
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Kathua
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Navya Nidhi Singh, Advocate

. .....for information and necessary action.

4
5.

6.

7.

}{
lstr aRegisYt]
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+C +C +e

PROVISIONAL
ENROLLMENT

NOTIFICATION

N„ Jm: Dated :]'-.E.06.2026

It is hereby notified that vide High Court Order Dated 12.06.2026

Mr. Rohit Kumar
S/O Shri Santokh Raj
R/o Ward No. 10, Village Bandrali, Tehsil Bishnah, District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-421-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order .,,h fax
ussain)

No: >toqq- lo£

Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette

President, J&K High Court Bar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Rohit Kumar, Advocate

. .....for information and necessary action.

Registrar Administratiop

/RG/LP V’\ >

4
5.

6.

7.

„„*h
\J.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

Se ge qc

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: /BSb of 2026/RG/LP Dated: gS– .06.2026

It is hereby notified that vide High Court Order Dated 12.06.2026

Ms. Sabia Maroof
D/O Shri Maroof Hussain Shah

R/O Village Potha, Tehsil-Surankote, District Poonch

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-422-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

(Syed - IIS laitn)
ini

No: #7.107- Jlq /RG/LP D,t,d: aS– .06.2026

forwarded to the: -
Principal District and Sessions Judge, Poonch.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Poonch
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Sabia Maroof, Advocate

. ..... for information and necessary action.

4
5.

6.

7.

at6(d
AdministFatiE\



33

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+e R +e

PROVISIONAL
ENROLLMENT

NOTIFICATION

N„ /387 ,f 20261RGILP Dated: AF .06.2026

It is hereby notified that vide High Court Order Dated 12.06.2026

Mr. Sahil Singh
S/O Shri Khajan Singh
R/O Bali, Tehsil & District Udhampur

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-423-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

(Syed IVMaba Hubs
Registrar Admini

No: hI
Copy forwarded to the: -
1. Principal District and Sessions Judge, Udhampur
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

President, District Court Bar Association, Udhampur
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Sahil Singh, Advocate

. .....for information and necessary action.

/RG/LP D,t,d: gC .06.2026

4

5.

6.

7.

Regjstr ir Adminis’d
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+c +e R

PROVISIONAL
ENROLLMENT

NOTIFICATION

N„ J30g ,f2026/RG/LP D,t,d, Ar .06.2026

It is hereby notified that vide High Court Order Dated 12.06.2026

Ms. Saraswati Sharma
D/o Shri Sham Lal Sharma
R/O Brahman Mohalla, near Shiv Mandir, Narwal Bala, Tehsil & District
Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-424-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order

(Syl [iaba

N„ #71}3+DO /RG/LP D,t,d, Ar .06.2026 \d b
Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Jammu.
CPC e-Courts1 High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
In-charge Library1 High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Saraswati Sharma, Advocate

. .....for information and necessary action.

4
5.

6.

7.

at:a173

RegistFaF Adm

VJ
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+C +C +e

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: /3 gg ,f 2026/RG/LP Dated: }g .06.2026

It is hereby notified that vide High Court Order Dated 12.06.2026

Ms. Shagufta Naz
D/O Shri Nizam Din
R/O Village Lah, Tehsil Thanamandi, District Rajouri

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No. JK-425-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order ~iQ tT%
ijtaba Rirs£ain)

N„ #7/31-3Q
Copy forwarded to the: -

1. Principal District and Sessions Judge, Rajouri.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Court Bar Association, Rajouri.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Shagufta Naz, Advocate

. .....for information and necessary action.

Registrar Administratipn

/RG/LP Dated: }g .06.2026 Nd ' k

4
5.

6.

7.

>1-(b
Registrar Administra
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
a,xercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+c 9eSt

PROVISIONAL
ENROLLMENT

NOTIFICATION

N„ 13 go ,f 2026/RG/LP Dated:_J,.£.06.2026

It is hereby notified that vide High Court Order Dated 12.06.2026

Ms. Sonia Sharma
D/O Shri Satish Kumar Sharma
R/O Lane No. 02, Gurha Keran, Barnai Road, Tehsil Jammu North, District
Jammu.

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-426-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

Registrar Administratjon

Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

President, J&K High Court Bar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Sonia Sharma, Advocate

. .... .for information and necessary action.

k+}qI 3}-3 q /RG/LP D,t,d,No: K .06.2026

4
5.

6.

7.

y&
minist In
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+C + +e

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: / 3 qf ,f 2026/RG/LP Dated: )g .06.2026

It is hereby notified that vide High Court Order Dated 12.06.2026

Ms. Sonika Padhiar
D/O Shri Santosh Kumar
WO Sector No. 1, Main Road, Durga Nagar, Janipur, Tehsil & District
Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-427-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

(Syel lba

Registrar AdmiIristrati
No: 22 1 yO- b 7 /RG/LP D,t,d, AC

forwarded to the: -
Principal District and Sessions Judge, Jammu
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette
President, J&K High Court Bar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Sonika Padhiar, Advocate

. .....for information and necessary action.

.06.2026

4
5.

6.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

9c + +c

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: IBC) b ,f 2026/RG/LP Dated: AC .06.2026

It is hereby notified that vide High Court Order Dated 12.06.2026

Mr. Sumit Kumar
S/O Shri Suresh Kumar
R/o A.No. 48, Panditgam near Panditgam Chowk, Tehsil & District Kishtwar

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-428-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order
>(

(Syed iain)
Registrar Administration

D\rJ.N,; AII yO- S g/RG/LP D,t,d: }g- .06.2026

Copy forwarded to the: -
1. Principal District and Sessions Judge, Kishtwar
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette
President, District Court Bar Association, Kishtwar
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Sumit Kumar, Advocate

. .....for information and necessary action.

4
5.

6.

7.

ITa>c
Registrar Admini\tta

\N.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+C +C +e

PROVISIONAL
ENROLLMENT

NOTIFICATION

N„ /3 a 3 ,f 2026/RG/LP D,t,d: gg .06.2026

It is hereby notified that vide High Court Order Dated 12.06.2026

Ms. Tabasem Zamir
D/O Shri ZIamir Ahmed
R/O Kalaban, Tehsil Mendhar, District Poonch

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-429-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

(Syed'dujtaba"iJsslain)
lstrar Administration

No: J71Sb –b3 /RG/LP D,t,d, &g .06.2026

forwarded to the: -
Principal District and Sessions Judge, Poonch
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Poonch
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Tabasem Zamir, Advocate

. .....for information and necessary action.

4
5.

6.

7.

RegistrK\dmili£+rJtion
h
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+c +c qc

PROVISIONAL
ENROLLMENT

NOTIFICATION

N„ /3 qq ,f 2026/RG/LP Dated: >£ .06.2026

It is hereby notified that vide High Court Order Dated 12.06.2026

Mr. Tahir Nadeem Qammar
S/O Shri Khurshid Ahmed Sheikh
R/O Village Plera, Tehsil Man(li, District Poonch

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-430-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order
\J IN’r)

(Syed NfujTaba Hus

2: + 1&EIL I Iir\11? 1C:111: / L P mS V L I

Copy forwarded to the: -
1. Principal District and Sessions Judge, Poonch
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Court Bar Association, Poonch
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Tahir Nadeem Qammar, Advocate

. .....for information and necessary action.

No:

4
5.

6.

7.

br Admillistlr



41

HIGH COURT OF JAMMU & IQ\SHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +e

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: /3 qf ,f 2026/RG/LP Dated: By .06.2026

It is hereby notified that vide High Court Order Dated 12.06.2026

Mr. Tanveer Naseem
S/O Shri Naseem Ahmad
R/O Malurian Near Panchayat Ghar, Village Malurian Metka, Tehsil
Kalakote & District Rajouri

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-431-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before

By Order

!jia asia

No: D +II}- ' Iq /RG/LP Dated: IT .06.2026

Copy forwarded to the: -
1. Principal District and Sessions Judge, Rajouri
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Court Bar Association, Rajouri
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Tanveer Naseem, Advocate

. .....for information and necessary action.

4
5.

6.

7.

(\ X@
Regi bstraY-Adminis'

(\Fd
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

qc Seqe

PROVISIONAL
ENROLLMENT

NOTIFICATION

N„ I Bab ,f2026/RG/LP Dated: bg .06.2026

It is hereby notified that vide High Court Order Dated 12.06.2026

Ms. Tehseen Bano
D/O Shri Mohd Jameel

R/o Kadwah, Tehsil Basant Garh & District Udhampur

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-432-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

.~M,w,.{„
Registrar Administra

\AlNo: SIt av –gI- /RG/LP I S2

forwarded to the: -
Principal District and Sessions Judge, Udhampur
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, District Court Bar Association, Udhampur
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Tehseen Bano, Advocate

. .....for information and necessary action.

4
5.

6.

7.

Egg@
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HIGH COURT OF JAMMU & K\SHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

R +e qc

PROVISIONAL
ENROLLMENT

NOTIFICATION

N„ 13 q7 ,f 20261RGILP Dated: >g .06.2026

It is hereby notified that vide High Court Order Dated 12.06.2026

Mr. Waseem Akram
S/O Shri Mohd Saleem Manas
R/O Gundi, P.O Bhimdassa, Tehsil Gool, District Ramban

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of educational

certificates/degrees from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under

serial No.JK-433-2026 on the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order
b

(Syed
Registrar Administra

No: a]-lenS_RG/LP
forwarded to the: -
Principal District and Sessions Judge, Ramban
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Ramban
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Waseem Akram, Advocate

. .....for information and necessary action .

4
5.

6.

7.

Rl ;trI nis
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